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Investment in India telecom sector by a 

Korean company 

2767. SHRI   PRAMOD   MAHAJAN: 

SHRI VIREN J. SHAH; Will     the 
Minister of COMMUNICATIONS be pleased 
to state. 

(a) whether it is a fact that Samsung 
Company of Korea has decided to make its 
major overseas investments in India in 
telecom sector, as reported in the Hindustan 
Times of the 12th July,  1992; 

(b) if so, what are the details in this 
regard; 

(c) whether any agreement has been 
signed by the Korean company with any 
Indian  company; and 

(d) if so, what are the details about 
the terms of the agreement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI P. V. RANGAYYA NAIDU): (a) and 
(b) Department of Telecom has not received 
any .formal proposal for investment in India 
by: M/s. Samsung Company of Korea in the 
Telecom Sector. However M|s. Eider 
Electronics Industries Ltd. have indicated in 
their tender for Paging services that Samsung 
Company of Korea may invest : in Joint 
venture company for operating Paging 
services in India. 

(c) Yes, Sir 

(d) (i) Ms. Samsung Electronics Company 
Ltd. Korea has signed an agreement with 
M|s. Modi Xerox Ltd.  in India, for. the 
manufacture of Fascimile Systems and allied 
equip-' ment. The terms of collaboration 
approval are; 

Lumpsum Payment—Rs. 1 crore 
Royalty 5 per  cent on domestic! sales 
for a period of 5 years (net of taxes). 

Duration of agreement—10 years from the 
date of agreement of 7 year from the date 
of commence- ment of" commercial 
production. (ii) Ms. Eider Electronics 
Industries Ltd. has signed an agreement   
with 

Samsung of Korea for participation in the 
Paging service tender of Department of 
Telecom. Agreement provides for 
transfer of Technology and the 
possibility of equity participation, 
Company has not given any other 
details. 
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Alleged  corruption in MTNL,     Bombay 

2769.  SHRI VIREN J, SHAH: 

SHRI PRAMOD MAHAJAN; Will  
the Minister  if     COMMUNICATIONS be 
pleased to state; 

(a) whether Government's attention has 
been drawn to a report published in Mid-Day 
of Bombay of the 9th July, 1992 captioned 
"Private communication centre owners allege 
corruption in MTNL"; 

(b) if so, what are the details in this 
regard; 

(c) whether Government have made any 
enquiry about the alleged rampant corruption 
charges against the officials of the 
Mahanagar Telephone Nigam Limited, 
Bombay by the Private communication centre 
owners' Association in the sanctioning of 
licenfes; 

 
(d) if so, what are the details thereof; 

(e) what action has been taken against the 
officials found guilty of corruption charges;  
and . . 

(f) what steps Government have taken or 
propose to take to streamline the procedure 
regarding the issue of licences and  to check 
corruption? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI P. V. RANGAYYA NAIDU); (a)   
Yes,  Sir. 

(b) The allegation is that large sums 
of premium is being  collected for issue 
of licences for private  communication 
centres. 

(c) and (d) The matter is under in 
vestigation. 

(e) and (f) Further action will be taken on 
the basis of the results of the investigation. 

 


